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Per: S.S GARG  
 

 

 Today the case was listed for hearing. The appellant has not 

appeared in spite of the notice being sent and there is no request for 

adjournment. On the previous date of hearing i.e. on 13/12/2019 also 

none has appeared on behalf of the appellant and the matter was 

adjourned for today. Today also none has appeared. It appears that 

the appellant is not interested in pursuing the appeal and accordingly, 

the appeal is dismissed for non-prosecution. 

 

(Order was pronounced and dictated 

in Open Court on 30/01/2020) 

 

 

(S.S GARG) 
JUDICIAL MEMBER 

 
…iss 

 

 

 


